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tons of special steel of various variet-
ies, but I do not know the figures with
regard to each item.

Shri Hanumanthaiya: Is the alloy
ang steel plant at Bhadravati begin-
ning its production earlier or the
Durgapur plant.

Shri C. Subramaniam: There is no
alloy and steel plant at present at
Bhadrawati. But there is a proposal
to manufacture special steel at
Bhadrawati.

Shri S. M. Banerjee: Since the hon.
Minister just now stated the capacity
of this plant, I would like to know
what will be the employment potential
of this factory?

Shri C. Subramaniam: I am sorry,
Sir, I do not have the Sgures with me
at present.

Shri Morarka: For this project, Sir,
we have the foreign consultants, then
we have the production and  know-
“how advisers, then we had the Indian
consultants and finally we have the
Hirdustan Steel Company to scrutin-
ise the report. Is it not a fact that
because of theze various consultants
more time has been tiken than s
necessary?

Shri C. Subramaniam: As I  have
already stated, for the first time we
are putting up an alloy and steel plant.
Naturally, jt is a complex plant and
we have to take advantage of the var-
ious advice available. But now the
scrutiny is over and we have called
for tenders.

Central Beard of Secondary Education

+
A8 { Shri Harish Chandra Mathur:
\ Shri P. R. Chakraverti:
‘Will the Minister «f Education be
pleased to state:

(a) what is the scope and function
of Central Board of Secondary BEdu-
cation;

(b) whether it will deal with schools
in Centrally administered areas or go
heyond these; and

(c) what are the outlines of Gov-
ernment scheme to have higher secon-
dary schools all over with English
and Hindi as medium of instructions?

The Minister of Education (Dr. K. L.
Shrimzli): (a) and (). The recon-
stituted Centra]l Board »f Secondary
Education  shall condict Higher
Secondary Examination in a common
syllabus and media of examinatior. Its
services can be availed of by any
secondary schoo!l in angd outside India.
All the Higher Secondrry schools of
Delhi have been cifliated to this
Board.

(c) The scheme of providing edu-
cational facilities for the children of
Central Government employees liable
to transfer and other floating popula-
tion is under consideration and its
details are being worked ou*.

Shri Harish Chandra Mathur: Is it
not a fact that at present all the high-
er secondary schools in a particular
State are affiliated to the Board of
that particular State; if so, will this
arrangement not mean an encroach-
ment upon the jurisdiction of the
State Governments? May I know how
the hon. Minister will explain this and
what are the financial implications of
this?

Dr. K. L, Shrimali: There is no
question of encroaching on the rights
of the State Governments. It is quite
true that each State has its own
Board. But there may be some insti-
tutions which cannot passibly have
the regional language as the medium
of examination. And, if affiliation is
given to any school in a State it will
be with the concurrence of the State
Government. So there is no question
of by-passing the State Government.

Shri Harish Chandra Mathur: It may
be with the concurrence of the State
Government. But how will the ho:.
Minister get over the constitutional
difficulty? More particularly, may I
know whether there would be two
different standards for higher second-
ary examination in each State, one set
by the Central Board of Educatior
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and the other by the State Govern-
ment?

Dr. K. L. Shrimali: Well, Sir, we
have to look into the actual situation
obtaining in our country. In the first
place, there will be a large number of
government employees’ children who
have to move from place to place. Ac-
cording to the recommendations of the
Pav Commission the Government of
India are proposing to set up a chain
of schools for the children of these
government employees which  will
have a common medium of examina-
tion all over the country. It is quite
obvious that these schools cannot be
affiliated to the State Board; they can
oniv be affiliated to the Central Board
of Secondary Education which has a
common medium. Then, at present
there are a number of schools which
are sending their students to the
Senior Cambridge Examination. Even
now they do not send their students
to the examinations conducted by the
State Boards. We are hoping that
such institutions which are at present
having English or Hind1 as their
medium for the examination might
affiliate themselves to the Central
Board of Secondary Examination. In
that way, some of the difficulties
which the parents have to face will be
overcome.

Dr. L. M. Singhvi: Have the Gov-
ernment made any effort to negotiate
or consult with the State Govern-
ments to obtain their support and
affiliation to a Federal Board of
Secondary Education providing for
aliernative variations of curricula;
and, if so. what is the result; if not,
why not?

Dr. K. L. Shrimali: The Govern-
ment does not propose to take over
the functions of the State Govern-
ment in this matter. The Central
Board will cater to the needs of the
Union Territory of Delhi and such
institutions which might like to affi-
liate with this Board. There 1s no
question of taking over the functions
of the State Board.
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Shri Abdul Ghani Goni: May I know
whether there is any scheme under
the consideration of the Government
to introduce uniform type of text-
books throughout the country?

Dr. K. L. Shrimali: Uniform type of
text-books for secondary stage are
neither feasible nor desirable. The
Government of India has, however set
up a panel of specialists and that
panel is now preparing text-books.
These text-books will be in the market
and if any of the Government would
chose to adopt them, they will be
free to do so. It is, however, not our
desire that there should be uniform
text-books all over the country.

Shri S. N. Chaturvedi: May I know
whether Government contemplate that
this Board will take steps to bring
uniformity in the standards of higher
secondary education throughout the
country?

Dr. K. L. Shrimali: It is our desire
that this Board should have higher
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standards. If this Board can main-
tain high standards, naturally, it will
influence other Boards also indirectly.
Though I cannot at present hold out
any promise, it is my hope that this
Board may establish high standards
which may be imitated by other Boards
also

Shri Man Sinh P. Patel: Since the
old Bombay State, or the new States
of Maharashtra and Gujarat have not
accepted the pattern of higher second-
ary schools, what will be the function
of the Central Board of Education in
those States?

Dr. K. L. Shrimali: The Maharash-
tra Government have their own
Board. If there are no schools to seek
affiliation to this Board, there should
be no difficulty to them on that score.
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Next question.

+
[ Sh n Shree Narayan Das:
| Shri D. C. Sharma:
*485. { Shrimati Maimoona Sultan:
| Shri Bagr:
‘ Shri Yashpal Singh:
(_ Shri Ram Ratan Gupta:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of Chinese who
have so far been asked to leave India
during the last six months of the
year:

(b) how many of those who were
asked to leave India have gone to the
Court for cancellation of notice to
leave; and

(¢) how many have been allowed
to live 1n India and the number of
cases pending?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Fifty-six during the pericd from 1st
January 1962 to 30th June, 1962.

(b) and (c¢). Onme; in this case
which is stil subjudice, Government
have been restrained by the High
Court from enforcing the order to
leave India.

Shri Shree Narayam Das: I would
like to know the grounds on which
they have filed these appeals.

Shri Datar: They have stated that
they were not liable to be expelled
from India.

Shri Shree Narayan Das: What is
the number of Chinese that still re-
main in India?

Shri Datar: A census was taken and
it was found that as on 1-1-62 there
were 10,867 Chinese in India.





